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INTRODUCTION

1. the Chainnan of ttie Standing Committee on Labour and Welfare 
(1999-2000) having been authorised by the Committee to submit die 
Report on ttieir bdudf, present this Fiftti Report on the Demaitds for 
Grants, 2000-2001 on d\e Ministry of Tribal A^urs.

2. The Committee considered the Demands for Grants pertaining 
to the Ministry of Tribal Affairs for the current year i.e. 2000-2001 
which were laid on the Table of the House on 13 March, 2000. 
TTiereafter, the Committee took evidence of ti\e representatives of the 
Ministry of Tribal Affairs on 28.3.2000. Hie Committee cmsidered and 
adopted the Report at their sitting held on 13th April, 2000.

3. The Committee wish to express their thanks to the Officers of 
the Ministry of Tribal Affairs for placing before them the detailed 
written notes on the subject and for furnishing the information the 
Committee desired in connection with the examination of the Demands 
for Grants and tendering evidence before the Committee.

4. For facility of reference and convenience, the observations and 
recommendations of the Committee have been printed in thick type in 
the body of the Report and have also been reproduced in a consolidated 
form in Appendix to the Report.

N ew D elhi; DR. SUSHIL KUMAR DMDORA,
13 April, 2000_______ Chttimum,
24 Chaitra, 1922 (Saka) Slanding Committee on

Labour and Welfare.

(V )



CHAPTER I

INTRODUCTORY

1.1 The Committee have been infonned that the Ministry of Tribal 
Affairs was created on 18 October, 1999 by segregating the work of 
Tribal Affairs from the Ministry of Social Jtistice and Empowerment. 
The Ministry of Tribal A ^irs is responsible for looking after the welfare 
of tfie Scheduled Tribes.

1.2 As per allocation of Business to the new Ministry of Tribal 
Affairs, the following is its mandate;—

(i) Social security and social insurance with respect to the 
Scheduled Tribes.

(ii) Tribal Welfare: Tribal welfare Planning, project formulation, 
research, evaluation, statistics and training.

(iii) Promotion and development of voluntary efforts on tribal 
welfare.

(iv) Scheduled Tribes, including scholarship to students belonging 
to such tribes.

(v) Development of Scheduled Tribes.
(vi) Attached or Subordinate offices or other organisations 

concerned with any of the subjects specified in this list.
(vii) (a) Scheduled Areas;

(b) Matters relating to autonomous districts of Assam 
excluding roads and bridge works and ferries thereon; 
and

(c) Regulations framed by the Governors of States for 
Sch^uled Areas and for Tribal Areas specified in Part 
'A! of the Table appended to paragraph 20 of the Sixth 
Schedule to the Constitution.

(viii) (a) Commission to report on the administration of 
Scheduled Areas and the Welfare of the Scheduled 
Tribes; and

(b) Issue of directions regarding the drawing up and 
execution of schemes essential for the welfare of the 
Scheduled Tribes in any State.



(ix) Reports of the National Commission for Scheduled Castes 
and Scheduled Tribes in so far as they relate to Scheduled 
Tribes.

1.3 The Demands for Grants asked for by the Ministry of Tribal 
Affairs are given under Demand No. 83.

1.4 The basic objective of policies, programmes, laws and institution 
of the Indian Welfare system is to bring the target groups into the 
mainstream of development by making them self-reliant. In achieving 
this objective, the Ministry performs the task of implementation in 
accordance with the provisions imder Chapter-Ill and Chapter IV of 
the Constitution, which not only deal with the development and welfare 
of the Scheduled Tribes, but also give a concept of justice to include 
social and distributive aspects.

1.5 The Scheduled Tribes according to 1991 census account for 
67.76 millions representing 8.08% of country's total population. They 
are spread across the country mainly in the forest and hilly regions. 
The essential characteristics of these communities are geographical 
isolation, distinctive culture, shyness of contact with outsiders and 
economic backwardness. According to Article 342 of the Constitution 
of India, the Scheduled Tribes are the tribes or tribal commimities or 
part of or groups within tribes and tribal communities which have 
been declared as such by the President through public notification. 
More than half of the Scheduled Tribes population is concentrated in 
five States of Madhya Pradesh, Maharashtra, Orissa, Bihar and Gujarat. 
No community has been specified as Scheduled Tribes in respect of 
States of Haryana and Punjab & UTs of Chandigarh, Delhi and 
Pondicherry.

1.6 The Plan and non-Plan schemes of the Ministry are 
implemented with the help of the State Govts., U.T. Administrations, 
NGOs and institutions of the Lxxral Self Government Grants-in-aid to 
the State Governments and UT Administraticms are provided under 
Articles 112(3), 113(2) and Article 275(1). The Ministry also implements 
a number of Central-Sector sdiemes with the help of Non-govemmental 
organisations and the institutions of Local Self Government



1.7 Explaining the rationale behind bifurcating the Ministry of Sodal 
Justice and Empowerment to create a separate Ministry of Tribal Affairs, 
the Ministry has stated that the new Ministry of Tribal Affairs has 
been created in October 1999, with a view to give more focused 
attention to the development of the Scheduled Tribes. A Union Minister 
and a Minister of State have been assigned to head the Ministry. The 
programmes and schemes of the Ministry of Tribal Affairs are intended 
to support and supplement the efforts of other Central Ministries, State 
Governments/Union Territory Administrations and voluntary 
organisations through financial assistance and to fill critical gaps taking 
into account the conditions of the Scheduled Tribes.

1.8 Asked whether the Ministry have been provided sufficient staff 
and infrastructure to carry out its mandate effectively in the far flung 
and remote areas, the Committee have been informed that no adequate 
staff has been provided to attend to the work of this Ministry. After 
the creation of the new Ministry, number of schemes have been 
bifurcated from the common schemes of Ministry of Social Justice and 
Empowerment. In addition, some subjects handled by other Ministries/ 
Departments are likely to be transferred to this Nfciistry. In view of 
this, sufficient staff and adequate infrastructure including 
accommodation facilities are necessary to facilitate this Ministry to work 
effectively.

1.9 The Committee note that the Ministry of Tribal Affairs was 
carved out of the Ministiy of Social Justice and Empowerment in 
October, 1999 with a view to giving more focused attention to the 
development of the Scheduled Tribes. The Committee appreciate the 
concern expressed for the marginally deprived section of the society 
by creating a separate Ministry but at the same time are not 
convinced as to how the Ministry will be able to carry out its 
mandate effectively in the absence of adequate staff and infrastructure 
including office accommodation. The Committee view this situation 
veiy seriously. Keeping in view the workload originally assigned as 
well as the additional work likely to be transferred from other 
Ministries to the Ministry of Tribal Affairs, the Committee 
recommend that the matter pertaining to adequate staff, office 
accommodation, funds for the establishment etc. should be pursued 
on priority with the concerned Ministries/agencies so that the 
mandate of the Ministiy is implemented effectively. The progress 
achieved in this regard may be communicated to the Committee.



CHAPTER n  

REPORT

DEMANDS FOR GRANTS, 2000-2001

A. General Perfonnance of the Ministry

2.1 The Ministry of Tribal Affairs has furnished the following 
statement showing the scheme-wise Budget Estimates, Revised 
Estimates and Expenditure incurred during the year 1999-2000 
(upto 9.3.2000):—

Rs (in crores)

SI.
No.

Name of the Scheme BE
1999-2000

RE
1999-2000

Exp. during 
1999-2000 

(upto 
932000)

1 2 3 4 5

PUn

1. Spedal Central Assistance to THbal SuMHan 400i» 400D0 27029

2. Grant under Art. 275(1) of the Constitution lOOXX) IOOjOO 66.67

3. Boys Hostels for Sft 12.00 12.00 5i6

4. Girls Hostels for SR 12i» mx) 3J0D

5. Establishment of Ashram Schools in TSP Aieas 15.00 15.00 SJ9

6. Educational complex in low liteiary pockets for 
development of women literacy in IHbal Areas

9D0 9i)0 1.47

7. Investment in TKIFED 0J5 025 -

8. Grants to Stale M ai Devekipment Cooperative Cocp. 15.00 
(STDCCs) and others for Minor Fofcrt Produce Operations

15iX) 7J5

9. Price Support opentions to HOPED 5jOO 5i» -

10. Vxational Ihining in IHbal Arev 975 9J75 0.93



1 2 3 4 5

11. Village Grain Banks AM 1.00 1.00

11 Developinent of Primitive Tribal Groups lOOO 10.00 058

13, Research and Training

(a) Grant to Research Institute and 
Award of Research Fellowship

350 350 0.79

(b) Supportive Projects of All India of 
lnter>Slate nahue for STs

050 050 050

(c) National faistitule of Research and Training iW 050 -

14. Grants to ^Muntaty Organisations for the Welfare of Sis 3aoo 28.00 925

Total 630iX) 62150 37277

Nob Pin

1. Grants to Assam under clause 0.14 (aa) of Second 
Proviso to Art 275(1) of the Constitution

0.14 0.14 0.14

2, National Commission for Scheduled 0.10 0.05 -

Total 0.24 0.19 0.14

2.2 It may be noted from the above statement that out of the B.E 
of Rs.630 crore under plan scheme, ttie Ministry has utilised only Rs. 
372.77 crore Le. 59.17% xns-a-vis the B.E as on 9.3.2000.

2.3 Explaining the reasons for utilising a huge amoimt of ttie 
remaining funds at tfie fag end of ttie year the Secretary, Ministry of 
Tribal Affairs stated during evidence:—

"To date, we have utilised Rs.548.20 crore and ®'>me schemes 
are still pending with the Ministry of Finance. We aie hopeful 
ttiat ttiey will be cleared and within next two-three days we 
will issue the sanctions. The reasons why sancti(»is could not 
be issued in time is that we did not receive utilisation 
certificates from the States in time. Hiis was one handicap. 
This is the factual positicm.



Secondly, it takes time to process the schemes, go to Finance 
and then there are in between certain objections which are in 
the process of settlement. To a significant extent, we have been 
able to settle the objections. For the information of the Hon. 
Committee I would like to inform \hat we wrote more than 
seven DOs to the concerned authorities to send us the 
utilisation certificates."

2.4 The Secretary further added:—

'Tf we receive the utilisation certificate in time, things will be 
quickened at our end. That has been the major handicap. Now, 
we have adopted some changes. The major shortfall has been 
in schemes where 50 per cent share has to come from the 
State Governments. We have written a large number of letters, 
and I sent my officers from the Centre to go and persuade the 
State Government authorities to forward the proposals, but we 
did not receive proposals for schools, hostels and residential 
schools. That has been another handicap."

2.5 In reply to a question during the course of evidence whether 
it was not wrong to utilise a huge amount of funds in just a few days 
the Secretary stated:—

"I agree with your view. Whatever proposal comes from the 
States, 1 will make adequate provisions so that there is no 
confusion/panic in the month of March."

2.6 When the Committee pointed out that in almost all the cases 
utilisation report has not been forthcoming from States and asked them 
to explain the remedial action/suggestion in case it is not received, 
the Secretary stated as under:—

"Firstly, the action that is taken is no further releases are made. 
Secondly, we are in touch with the State Governments 
asking them to send the utilisation certificates. Till the 
utilisation certificate is received no further releases will be 
made. There has been some response from the State 
Governments also. We have received utilisation certificates by 
co-ordinating with these people."



2.7 The Committee are constrained to note that utilisation of 
funds under both Plan and Non-Plan schemes of the Ministry has 
been quite low upto 9 March, 2000 i,e, 59.17% under plan expenditure. 
As on 28.3.2000, utilisation is of the order of Rs. 548.20 crore against 
the Budget Estimates of Rs. 630 crore which clearly shows that huge 
amount of funds has been released in the last month of the financial 
year. The reasons put forth by the Ministry that sanctions could not 
be issued on time due to non-receipt of utilisation certificates, delay 
in processing the schemes, delay in getting schemes approved from 
Ministry of Finance, inability of States to provide their matching 
share etc. are not convincing to the Committee. Keeping in view the 
fact that the Ministry has admitted that the utilisation certificates 
have been received by co-ordinating with the States, the Committee 
desire that the Ministry should strengthen its co-ordination and 
monitoring with the States by conducting regular visits/inspections. 
The Committee also desire that the Ministry should plan and incur 
their expenditure in a phased manner so as to avoid accumulations 
towards the fag end of the Financial Year.

2.8 The Committee note with concern that no proposal has been 
received from State GovemmentsAJ.T. Administrations for the scheme 
of schools, hostels and residential schools due to inability of State/ 
U.T. Administrations to provide their matching share. The Committee 
also feel that States/U.T. Administrations need to be pursued at 
regular intervals to provide their matching share. The Committee, 
therefore, urge the Ministry to take up the matter with StatesAJ.T. 
Administrations on a firm footing to submit detailed proposals 
keeping provision of matching share in their State Budget so that 
the students from tribal communities are not deprived of the basic 
educational facilities.

MAJOR HEAD : 2225, 3601 
SUB-HEAD : 00.00.31

02.00.31

B. Special Central Assistance to Tribal Sub-plan

2.9 The Special Central Assistance is an additive to the Tribal 
Sub-plan of the respective States/UTs for income generating schemes. 
The scheme was introduced in the Fifth Five Year Plan. At present the 
Special Central Assistance is being provided by the Govt of India to 
20 Tribal Sub-Plan States and UTs to supplement their efforts for tribal 
development.

2.10 The Budget Estimates as well as Revised Estimates for the 
year 1999-2000 under the scheme was Rs. 400 crore. An amount of 
Rs. 270.29 crore is the expenditure incurred upto 9.3.2000. The Budget 
Estimates for the year 2000-2001 under the scheme is Rs. 400 crore.



2.11 The following statement has been furnished by the Ministry 
regarding targets for the year 1999-2000 and achievements upto 
December, 1999 under point 11(b) of ttie 20-Point Programme.

Statement showing Targets for the year 1999-2000 
and Achievements upto December 99, under 

Point 11(b) of 20-Point Programme

SI. States/UTs Annual Target Achievement
No. 1999-2000 upto December, 

1999

1. Andhra Pradesh 150000 80000
2. Assam 45000 5739
3. Bihar 126000 34430
4. Gujarat 94500 52943
5. Himachal Pradesh 4300 4356
6. Jammu & Kashmir 1900 NR
7. Karnataka 28000 13308
8. Kerala 5000 2342
9. Madhya Pradesh 275000 191719
10. Maharashtra 140000 18538
11. Manipur 5000 1465
12. Orissa 95600 24936
13. Rajasthan 72000 28858
14. Sikkim 6000 710
15. Tamil Nadu 11250 6088
16. Tripura 13900 4198
17. Uttar Pradesh 4760 12266
18. West Bengal 33700 10286
19. A&N Islands 850 438
20. Daman & Diu 600 105

Total 1113360 492725



2.12 In reply to a query, (he Minisby has stated that the reasons 
for low achievements of ttie targets during 1999-2000 as compared to
1998-99 is ncm-receipt of progress report of achievements for December 
1999 from some of Ihe State Governments.

2.13 As regards acti(m taken agairtst those States/UTs which have 
failed to achieve the target, the Ministry has requested the States to 
improve the achievements agairist the targets and a letter from the 
Secretary (TA) to the Chief Secretary, Jammu and Kashmir has been 
issued requesting him to arrange the submission of monthly progress 
reports in respect of Point 11(b) of 20 Point Programme w.e.f. April
1999 onwards. Regarding ottier States like Assam, Sikkim, Orissa, West 
Bengal and Daman b  EMu etc. letters from Joint Secretary (TA) to the 
concern State Secretaries have been sent requesting them for submission 
of peiKling reports in this regard.

2.14 As regards fixatirai of targets under ttte scheme, the Ministry 
has stated that the tentative target for 2000-2001 will be fixed by 
this Ministry in April 2000 taking the following points into 
consideration:—

(i) Targets for the last two years i.e. 1998-99 and 1999-2000.

(ii) Performance of the State Governments /UTs in respect of 
achievement against target during last two years.

2.15 The tentative targets will be communicated to the State 
Govenunents for confirmation and after getting the confirmation 
from the State Governments, the firud targets for each State will be 
fixed.
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2.17 It has been noted from the statement above that only seven 
States/U.Ts namely, Bihar, Himachal Pradesh, Kerala, Orissa, Tamil 
Nadu, Uttar Pradesh and Andaman and Nicobar Islands have 
earmarked Rinds for TSP which is equal or more in proportion to the 
ST population percentage in the States/U.Ts.

2.18 When asked to state ttie reasons and efforts being made by 
the Miiustry to pursue the States/U.Ts, the Committee have been 
informed that in order to implement the schemes effectively for ttie 
welfare and development of STi, it has been envisaged in Tribal Sub- 
Plan strategy that the State Governments should implement 
programmes out of their own resources. In order to fulfil this objective 
it has been decided to earmark minimum flow of funds for TSP that 
is equivalent to ST population percentage in ttie State. If the funds are 
separately earmarked adequate attention could be made for the welfare 
of these groups. Guidelines have been issued accordingly. The 
quantified funds equivalent to ST population percentage should be 
kept imder separate demand of the Tribal Welfare Department of 
respective State Govenunents in order to check the diversion of funds.

2.19 As regards quantification of funds made by various Central 
Ministries for TSP during ttie year 1999-2000, the details are as tmder—

(Rs. In crores)

SLNo. Ministry/Department Total Outlay How of TSP

1. Deptt. of Telecommimications 12650.00 900.00

2. Ministry of Non-Conventional 
Energy Sources 800.00 6.75

3. Department of Posts 100.00 4.06

4. Ministry of Commerce 151J7 14.41

5. Ministry of Power — 53.00

6. Deptt. of Culture — 3.25

7. Department of Steel 2062.40 11.65

8. Ministry of Environment and Fcnests 700.00 62.85

9. Ministry of Agriculture 576.96 82.48
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220 When adced to state the efforts being made to pursue tt\e 
remaining Ministries/Departments by fte Ministry, the Committee have 
been informed that some of the Central Ministries/Deptt. do not 
consider Tribal Sub Plan to be feasible in ttie areas of their activities. 
In some cases, though a TSP is formulated and funds are quantified 
tt\ese are not segregated State-wise/Yeai^wise.

2J21 When asked whettier some States have wrongfully diverted 
or misutilised the TSP funds and, if so, die steps taken by tfie Ministry 
to improve the performance particularly in ttiose States, ttie Committee 
have been informed ttiat Government of India are aware of the fact 
that the Special Central Assistance is not being utilised properly by 
the States/U.Ts though they have not reported diversion of funds. The 
Government of India had engaged Non-Govemmental research 
organisation Kke Project Corporate C(»isultant Pvt. Ltd., Bhubaneswar 
to assess the manner of utilisation of Special Central Assistance by the 
State Governments of Andhra Pradesh, Orissa and Tamil Nadu. The 
research organisation has observed tihat there has been some deviation 
in the utilisation of ^>edal Central Assistance in contrary to the purpose 
for which Special Central Assistance is meant. Government is trjring 
to review the manner of utilisation of SCA.

2.22 On being asked to state when the Ministry came to know 
about the deviation in the utilisation of SCA in Andhra Pradesh, Orissa 
and Tamil Nadu, the Committee have been informed that they have 
come to know about the deviation from the research organisation report 
submitted in 1994.

2.23 Asked whether the Ministry is contemplating to assess the 
manner of utilisation of SCA funds in other States, the Ministry has 
informed the Committee that its officers have already been deputed to 
some of the States to take on the spot reviews of the manner of 
utilisation of SCA funds in other states. The officers have given their 
reports and the States have been asked for compliance of flie shortfalls 
found in the manner of utilisation of funds. After getting the reply of 
State Governments further necessary action will be initiated.

2.24 As regards deviaticm in the utilisation of funds tmder SCA to 
TSP, the Committee were informed that the State-wise information on 
the deviaticm in the utilisation of funds ui\der SCA to TSP is not 
readily available.
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2.25 The Committee note that although ttie main thrust of the 
point 11(b) of 20 Point Programme is to provide economic assistance 
to the Scheduled Tribes families to enable them to rise above the 
poverty line but the achievement of target for the year 1999-2000 has 
been low due to non-receipt of progress report from some of the 
State Governments. In the opinion of the Committee, the Ministry 
lacks coordination with the StatesAJ.Ts and its monitoring has not 
been effective. The Committee, therefore, recommend that the 
Ministry should pursue with the State GovemmentsAJ.Ts to send 
their progress reports timely and regularly and also impress upon 
them to achieve their targets fixed under point 11(b) of the 20 Point 
Programme.

2.26 The Committee are concerned to note that despite guidelines 
issued by the Ministry, only seven StatesAJTs have so far earmarked 
funds for TSP which is equal or more in proportion to the population 
percentage of STs in the StatesAJTs. Mewing the situation seriously, 
the Committee urge the Ministry to take up the issue with the 
concerned State Govemments/UT Administrations on a firm footing 
so that fimds are allocated for TSP without further loss of time. The 
Committee also desire that the Ministry should pursue the States/ 
U.Ts to provide separate demand head for TSP under their Tribal 
Welfare Departments to ensure that funds are not diverted for other 
purposes.

2.27 The Committee note with concern that only 9 Central 
Ministries/Departments have so far quantified fimds for TSP from 
their annual plans in accordance with the population percentage of 
STs in the country. The Committee, therefore, recommend that the 
Ministry should vigorously pursue the matter with the Planning 
Commission as well as the remaining Ministries/Departments to 
formulate and quantify funds for TSP at the earliest.

2.28 The Committee note with concern that though the Ministry 
came to know about the deviation in the utilisation of SCA in 
Andhra Pradesh, Orissa and Tamil Nadu from the report of the 
Research Organisation submitted in 1994 yet no concrete action has 
been taken by them even after a lapse of 6 years. This clearly reflects 
their lack of seriousness over the issue. The Committee, therefore, 
desire that the Ministry should look into the matter and furnish a 
comprehensive report to the Committee.
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MAJOR HEAD : 3601 
SUB-HEAD : 03.00.31

C. Grants under Firet Proviso to Article 275(1) of the Constitution

2.29 The Ministry of Tribal Affairs provide grants to 18 Tribal Sub- 
Plan and 4 Tribal Majority States under First Proviso to Article 275(1) 
of the Constitution to meet the cost of such projects for tribal 
development as may be undertaken by the State Government for raising 
the level of administration of Scheduled Areas. Since 1997-98, it has 
been decided to utilise part of the fund for setting up of 100 residential 
schools from class VI to XII for tribal students.

2.30 The Budget Estimate as well as die Revised Estimate for the 
year 1999-2000 imder ttie scheme was Rs.lOO crore. An amoimt of 
Rs.66.67 crore is the expenditure incurred as on 9.3.2000. The Budget 
Estimate for 2000-2001 has been increased to Rs.200 crore.

2.31 The Ministry has furnished the following statement showing 
the amount of funds released under Article 275(1) of the Constitution 
for establishment of Residential schools since 1997-98:—

Statement showing the amount of funds released imder Article
275(1) of the Constitution for Establishment of Residential 

Schools Since 1997-98

(Rs. in crore)

Sl.No State Funds Funds Funds
released released released
during during during
1997-98 1998-99 1999-2000

1 2 3 4 5

1. Andhra Pradesh 3.00 3.00

2. Assam 2.00 —

3. Bihar 4.00

4. Gujarat 4.00
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1 2 3 4 5

5. Himachal Pradesh 1.00 — —

6. Jammu & Kashmir 1.00 — —

7. Karnataka ZOO — —

8. Kerala 1.00 1.00 —

9. Madhya Pradesh 7.00 10.00 —

10. Maharashtra 4.00 — —

11. Manipiir 1.00 — —

12. Orissa 4.00 — —

13. Rajasthan 4.00 3.00 —

14. Sikkim 1.00 — —

15. Tamil Nadu 1.00 — —

16. Tripura 2.00 1.00 —

17. Uttar Pradesh 1.00 — —

18. West Bengal 2.00 3.00 —

19. Arunachal Pradesh 1.00 — —

20. Meghalaya 2.00 — —

21. Mizoram 1.00 — —

22. Nagaland 1.00 2.00 —

Total 50.00 23.00 —
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2.32 It has been noted from Ae statemoit above that th o u ^  funds 
has been released to 22 States during 1997-98, no amount has been 
released to 15 States during 1998-99 and for 1999-2000, no amount has 
been released to any of the States.

2.33 Asked to state the reasons the Ministiy has informed the 
Committee that establishment of Residential Schools is one of the 
various schemes imdertaken by the State Governments out of grants 
under Art. 275(1) of the Constitution. During the year 1997-98 the 
Ministry decided to open 100 residential schools during Ninth Plan 
out of grants imder Art. 275(1) by providing Rs.2.50 crore per school. 
For the purpose an amotmt of Rs.50 crore was released as an advance 
to various States for oj>ening 50 schools at the rate of Rs.l crore per 
schools. Again during 1998<99 an amount of Rs.23 crore was released 
as advance to 7 States for another 23 Residential schools at the rate of 
Rs.l crore per school.

2.34 The States were requested to send the utilisation certificates 
for the advance amount released to them so as to enable the Ministry 
to release the balance amotmt of 1.50 crore for each residential school. 
Since no State has submitted the utilisation certificate in respect of 
amount released for residential schools, the Ministry did not release 
any amount for the purpose during 1999-2000. However, the Ministry 
has released the entire budget provision of Rs. 100 crore under Art. 
275(1) to various States during the year 1999-2000 for undertaking 
schemes for the welfare of scheduled tribes and raising the level of 
administration in scheduled areas.

2.35 On being asked to state whether die flow of funds imder Art. 
275(1) of the Constitution from the States to the project authorities is 
as per the Central guidelines, the Committee were informed that the 
funds under Art. 275(1) of the Constitution is given to the States for 
raising the level of administration of tribal areas to tfuit of the rest of 
the state. The State make specific projects for development of tribal 
areas and implement the projects by State Government line 
departments. So far no informatics about deviation of the guidelines 
has been received.
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2.36 As regards overlapping in the coverage of tribal areas under 
the scheme and coverage in TSP areas, the Ministry has stated that 
there is no overlapping in the coverage of tribal areas under the scheme 
and coverage in Tribal Sub-Plan areas because Special Assistance to 
Tribal Sub Plan is released mainly for the family oriented income 
generating schemes and not for infrastructure development (only 30% 
of SCA grants can be used for infrastructure) whereas, the grants under 
Article 275(1) is to meet the cost of such projects for tribal development 
as may be undertaken by the State Government for raising the level 
of administration of Scheduled Areas.

2.37 Asked whether the Ministry has been able to obtain adequate 
feedback from the States about the extent and maimer of utilisation of 
the Grants under the scheme, the Committee were informed that the 
Ministry has not been able to obtain adequate feedback from the States 
about the extents and manner of utilisation of the Grants under the 
scheme because in some of the States, the Finance Department do not 
release fxmds to Tribal Welfare Department. The Finance I>epartment 
of the State treats this amount as part of the State Plan. The Ministry 
is however emphasising the Finance Department of the State 
Government to release the amount meant under Art. 275(1) to the 
Tribal Welfare Department over and above the State Plan.

2.38 As regards setting up of a society on the pattern of Andhra 
Pradesh Tribed Welfare Residential and Ashram Educational Institutions 
Society (Regd) Hyderabad, the Ministry has stated that till date 12 
States viz, Andhra Pradesh, Himadial Pradesh, Kerala, Madhya Pradesh, 
Rajasthan, Sikkim, Tripura, West Bengal, Manipur, Nagaland, Mizoram 
and Gujarat have registered societies. Other States are in the process 
of registering the societies.

2.39 The Committee note with concern that funds allocated for 
establishment of Residential Schools have not been released to any 
of the States during 1999-2000. However, the entire amount has been 
released to various States for other schemes. Keeping in view the 
fact that the scheme was formulated to provide quality education to 
ST boys and girls and to bring them at par with the national level, 
the Committee urge the Ministry to impress upon the StatesAJTs to 
give highest priority to this scheme and persuade them to expedite 
the process of registration of societies for managing the Residential 
schools.
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2-40 The Committee also desire that the Grants under First 
Proviso to Article 275(1) of the Constitution should not be used by 
States as supplementary or additionality to other Tribal Welfare 
Programmes such as TSP and SCA. Keeping in view the fact that 
most of the areas identified for coverage under the scheme are 
also covered under TSP and other programmes, the Committee 
recommend that adequate steps should be taken in planning and 
implementation of the scheme so as to avoid any overlapping and 
diversion of funds.

2.41 The Committee note with concern that the Finance 
Department of some States are not releasing the Grants under Article 
275(1) of the Constitution to the IHbal Welfare Department as they 
consider it a part of the State Plan. The Committee, therefore, 
recommend that the Ministry should pursue the matter with the 
concerned States on priority to release the grants under Article 275(1) 
to the Tribal Welfare Department of States over and above their 
State Plan.

MAJOR HEAD : 2225 
SUB HEAD : 01.0031

D. Grants in aid to Voluntary Organisations for the Welfare of the
Scheduled THbes

2.42 Grants-in-aid is given to voluntary organisations for 
undertaking schemes of direct benefit to the Scheduled Tribes e.g. 
running of balwadis, creches, hostels and training centre, provision of 
medical facilities etc. This scheme is in operation since the year 
1953-54. The grant is generally restricted to 90% of the approved total 
cost of the project and the balance 10% is borne by the grantee 
organisation.

2.43 The Budget Estimate for the year 1999-2000 under the scheme 
was Rs.30 crore which has been reduced to Rs.28 crore at the Revised 
Estimate stage. An amount of Rs.28 crore is the Budget Estimate for 
the year 2000-2001.

2.44 The Ministry has stated that the scheme has been modified 
during 1999-2000 and the voluntary organisations working in Scheduled 
Areas have been made eligible to receive cent per cent grant. 
Besides, autonomous institutions, local bodies and cooperative societies 
etc. have also been made eligible for grants-in-aid under the revised 
scheme.
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2.45 The Minisby has stated ttuit during ttie last tttree years as 
many as 74 NGOs in 1996-97, 113 NGOs in 1997-98 and 190 NGOs in
1998-99 have been given grants-in-aid under tiie scheme. The list of 
NGOs against which con^laints have been received and die acticm 
taken thereon is as under—

SI. Name and Address Nature of complaints Action Ikken
No. of the Organisation

1 2 3 4

Divya Teja Educational 
Society, Langar House, 
Hyderabad, A.P.

The organisation was 
sanctioned a residential 
school for 100 ST students. 
On an inspecti<H\ carried 
out by an officer of the 
Ministry and Internal Audit 
Team of the Ministry of 
HRD, it was found tiut the 
organisation was running a 
day school whidi was open 
for ail categories of the 
children

State Government has been 
requested to blacklist the 
organisation and recover 
the amount released to the 
organisation as gcant-in-aid.

Sri D. Devraj Urs 
Educational Trust, 
Bidar, Karnataka

The organisation was 
sanctioned a residential 
school for 100 students. 
However, on an inspection 
carried out by an officer of 
this Ministry, it was found 
that trust has been running 
a day school which was 
open for all categories of 
students

Ihe State Government has 
been requested to blacklist 
the organisation and
recover the amount 
released during the
previous years.

3. Naval Bhau Pratisthan, 
Navalnagar, Tal District, 
Dhule, Maharashtra

4. Tantrik Prashikshan 
Sanstha, Pavan Nagar, 
Amravati, Maharasthia

It is reported that the 
organisation has not 
utilised the amount for the 
intended purpose or the 
puipose it was meant for

-do-

Further grants to the 
organisation has been 
stopped and the State 
Government has been 
asked to conduct the 
inquiry

-do-
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5. Saidhantrik Shiksha 
Samiti, Champa Nagai; 
Manegaon, Jabalpur, 
Madhya Pradesh

State Government of
Madhya Pradesh has
reported that the
performance of the
organisation is not
satisfactory.

Further grant has been 
stopped and the matter is 
under investigation. 
Necessary action will be 
taken after the investigation 
is completed.

6. Bharti Mahila Siksha 
Samiti, Jabalpur, 
Madhya Pradesh

7. Gyanvardhan evam 
Samaj Uthan Siksha 
Samiti, Bargi Colony, 
Narsimhpur, Madhya 
Pradesh

8. M.P. Anusuchit Jati, 
Janjati, Pichhra Warg 
Kalyan Sangh, Muni 
Nagar, Ujjain, Madhya 
Pradesh

9. Ankur Sanskar evam 
Shiksha Uthan Samiti, 
Shahpur Nivas Road, 
Mandla, Madhya 
Pradesh

<lo-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

10. Samaj Kalyan Sanstha, 
Jharpokharia, Mayur- 
bhanj District, Orissa

n .  Harijan Surakhaya 
Committee, Sovaiampur, 
Balasore, Orissa

IZ Pfeoples Oiganisatkxi for 
Welfare Emj^oyment & 
Rural Development 
(POWERED) K a d a l^  
P.O. Alua|haran, Dist 
Dhenakanal, Orissa

The organisation was 
sanctioned residential 
school for Balwadis far Sft. 
The performance of the 
oiganisatkm %vas found to 
be extremely poor during 
the inspection carried out 
by an officer of this 
Ministry.

The State Government has 
reported that the 
pc^ormanoe of the oigani' 
sation is found to be 
unsatisfiKloiy.

The State Government has 
reported that the grant in 
aid sanctioned to the 
organisation is not being 
utilised property

Further grant in aid has 
been stopped and the State 
Government has been 
asked to submit a detailed 
report on the functioning of 
the oiganisatton to enable 
the Ministry to take further 
actkm in the matter.

Further gnnt In aid has bem 
slopped and the oiguteCkn 
is bdi^ asked to submit the 
clarifications on the 
ahottoDmings oonlained in the 
report of the State 
Government

Further grant has been 
stopped and the matter is 
under investigatkxv



22

2.46 Asked to state whether any time limit has been given to State 
Governments for carrying out inquiry/investigations against the 
defaulting NGOs, die Committee have been informed that no time 
limit has been fixed. However the State Governments are being 
requested from time to time to take early action for recovery of ttie 
amoimt released to the NGOs.

2.47 As regards recovery of amount released to the organisation 
black listed over the years the Committee have been informed that the 
recovery of the amount is yet to be effected by the State Government. 
As per the information available with the Ministry, the entire amotmt 
is still to be recovered. However, the State Governments have been 
requested to initiate recovery proceedings early.

2.48 Asked whether any responsibility has been fixed on the 
authority/officials who certify the genuineness of ti\e bogus NGOs, it 
has been stated that the Grant in aid is released on the basis of the 
inspection report carried out by the State Government officials and 
recommendation of the Tribal Welfare Department of the State 
Government. Thus, it is for the State Government to take necessary 
action against their officials at their own end.

2.49 The Committee further pointed out that the Ministry in its 
Annual Report has stated that efforts have also been undertaken to 
weed out bogus and non-existent NGOs and asked them to state the 
latest position wherein they were informed that earlier the inspection 
report of the lower officers of the State Welfare Department and 
recommendation of middle level officers were being entertained for 
release of grants to the NGO. After 2.12.1999, the inspection report of 
the District Collector and recommendation of the Tribal Welfare 
Secretary, under their own signature has been made mandatory. Further, 
the officers of the Ministry have also been deputed to conduct on the 
spot physical verification of the activities being undertaken by ti\e 
recipient organisations.

2.50 Asked to state how the Ministry proposes to improve its 
monitoring over the scheme in view of the various modifications and 
additions, the Committee have been informed that as per the revised 
sclieme, the morutoring and evaluation of the grantee oiganisation is 
being done as per the procedure laid down under various relevant 
provisions of General Financial Rules, 1963 as amended from time to
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time. In addition, the agendes of State Governments, National Institutes, 
National Commissicms, Tribal Research Institutes of State Governments, 
Officials of the Ministry and any other agency designated by the 
Ministry of Tribal Affairs for this purpose are used.

2.51 Further, as per the recent decision of the Ministry, only the 
State Governments have been empowered to send the recommendations 
through the State Tribal Welfare Department under the signature of its 
Secretary 2u\d the Inspection Report of the oigcmisation is required to 
be signed by the District Collector/Dy. Commissioner.

2.52 The Committee note with concern that no time limit has 
been given to State Governments for carrying out inquiry/ 
investigations against the defaulting NGOs and recovery of amount 
sanctioned to black-listed NGOs is yet to be effected by the State 
Governments. Viewing this situation seriously, the Committee 
recommend that the Ministry should fix a time limit for the State 
Governments to carry out investigations against the defaulting NGOs 
and submit a detailed report to the Committee. The Committee 
further recommend that the State Governments should be pursued 
to initiate recovery proceedings against the black-listed organisations 
and also impress upon them that the authority/official certifying the 
genuineness of the bogus NGOs are brought to book.

2.53 The Committee note that in order to weed out bogus and 
non-existent NGOs, inspection reports of the District Collector and 
recommendation of the Tribal Welfare Secretaiy under their own 
signature has been made mandatory after 2.12.1999. The Committee 
appreciate the efforts made in this regard but also desire that 
the new initiatives should not cause further delays on the part of 
the State GovemmentsAJ.l^ in forwarding their inspection rq^orts 
to the Ministry. The Committee also urge the Ministry to pursue the 
State Governments to improve their coordination with the NGOs 
working under them so that funds allocated to them are properly 
utilised.
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MAJOR HEAD : 2225, 3601 
SUB HEAD : 14.00.31

01.00.31

E. Research and Ihuning

2.54 The scheme of Research and Training has four components 
viz. Grants to Tribal Research Instihites (TRIs) of the State Government 
on sharing basis of fifty-fifty of plan schemes, award of Research 
Fellowship in various aspects of tribal development(doctoral/post- 
doctoral Fellowship) to the students who are registered in Universities 
on 100% basis; Supporting Projects of All India or Inter-State nature 
provided on 100% basis to Goverrunental and Non-Govemmental 
Institutes/Organisations for conducting research/evaluation studies, 
seminar/workshop etc. and National Institute for Research and Training 
in Tribal Affairs(NTTA).

2.55 The Budget Estimates for the year 1999-2000 under Grants to 
Research Institutes and Award of Research Fellowship was Rs.350 crore 
out of which an amoimt of Rs.0,79 crore has been spent upto 9.3.2000. 
The Budget Estimates for the year 2000-2001 is also Rs.3.50 crore.

2.56 Asked to state whether States have been able to provide their 
matching share, the Committee have been informed that due to 
financial constraints State Governments are not able to provide 50% 
matching share in their budget Due to constant persuasion by the 
Ministry, State Governments are providing matching share and have 
furnished utilisation certificates of central share released in previous 
years. But these information are usually received very late in the 
Ministry.

2.57 When asked how the TRIs can act as a more effective 
institution for carrying out various evaluation studies in the functioning 
of schemes for tribals and ensuring that its recommendations/ 
observations are implemented by States, the Ministry has informed 
the Committee that the Tribal Research Institutes have become an 
integral part of the State apparatus for Planning for Tribal Development 
Some vacant posts in the Institute have not been filled up. Attention 
has also to be directed to promotional avenues of the research 
personnel. State Government should declare Director Tribal Research 
Institute as Head of Department. It is to review in depth of the 
functions, work, staffing pattern, financing etc. so that the existing
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Institutes are reoriented to deliver goods through researdi evaluatim 
and other activities so that the reconunendations/observatians of die 
Research Studies may be implemented by the State. During ttw meeting 
of Directors of Tribal Research Institutes and concerned Secretary in- 
Charge of Tribal Development, ttus Ministry has instructed to utilise 
the recommendations of the studies while preparation for formulation 
of the Annual Plan/Programmes by the State Governments.

2.58 The Committee note that ttie Tribal Research Institutes (TRb) 
have been undertaking the important woilc of research, evaluation, 
collection of data, training, seminar woikshops, professional input 
in the preparation of TSP etc. but often its recommendations/ 
observations have not been implemented by the States. The 
Committee, therefm , urge the Ministry to strengthen the TRIs by 
providing adequate staff, promotional avenues etc so that they could 
function more effectively. The Committee further desire that the 
recommendations/observations made by TRIs should be utilised by 
the State Governments while formulating their annual plan/ 
programmes for tribals.

MAJOR HEAD : 2225, 4225 
SUB HEAD : 07.00.31

01.00.54

F. TRIFED—(Tribal Cooperative Marketing Development Federation 
of India Limited.)

Z59 Tribal Cooperative Marketing Development Federation of India 
Limited (TRIFED) was set up in 1987 by the Government of India 
under the administrative umbrella of the erstwhile Ministry of Welfare 
with the prime objective of providing marketing assistance and 
remimerative prices to Scheduled Tribes communities for their minor 
forest and surplus agricultural produce and to protect them from 
exploitation by unscrupulous private traders and middlemen. The 
Federation is a National level Co-operative apex body established xmder 
the Multi-State Co-operative Societies Act, 1984.

2.60 The Planning Commission has allocated Rs. 5 crore during
1999-2000 for the price support operations to the TRIFED. During the 
current financial year, the Planning Commission has allocated 
Rs. 4 crore to die scheme.
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2.61 Asked to furnish details of initiatives undertaken by TRIFED 
in Madhya Pradesh and other areas and whether it is feasible to 
implement it in other States, the Committee have been informed that 
TRIFED, in close association with District Administration of Bastar, 
Dantewara and Kanker has organised procurement of various 
commodities mairUy from village haat by engaging grass root level 
agencies like Van Dhan Samities, Van Suraksha Samities, LAMPS. 
Commodities procured are Mahua flower. Seeded and Deseeded 
Tamarind, Kosa Cocoons, Paddy, Niger Seed, Maize, Amchur, Mango 
Kernel, Mahua Seed, Bantulsi Seed, Puwad Seed for total sum of 
Rs. 15.35 crore during last 15 months.

2.62 TRIFED's endeavour has been to replicate the same system in 
other states also. TRIFED has been working on similar pattern in Orissa 
also. However, the success of the system is dependent on the support 
of the district and State administration to implement such scheme.

2.63 Asked to state when the prices of the tribal produce were last 
revised, the Ministry has stated that the prices of most of the tribal 
produces (except commodities n<imely, wheat, paddy, coarse grains, 
oilseeds and pulses covered under Price Support - Scheme of 
Government of India implemented through NAFED, FCI,CO, wherein 
the Government of India annotmces support price every year) are 
determined by respective State Governments or their associated 
agencies/price fixation Committees. Normally, prices would undergo 
revision every year.

2.64 As regards the steps taken by the Ministry/TRIFED to 
eliminate the role of middleman/contractor in marketing of the forest 
produce, the Committee have been informed ttiat primary responsibility 
of eliminating middlemen/contractors in marketing of tribal produces 
lies with respective State Governments as they make policies in this 
regard.

2.65 TRIFED assist various State Government agencies working 
under control and supervision of State Government in undertaking 
procurement of various tribal produces by assuring them advance 
against committed sales to TRIFED thereby insulating them against 
the risk of market fluctuation provided ttiey pay agreed price to tribals. 
This entire mechanism is targeted towards ensuring direct procurement 
by such agencies without involvement of middlemen in general
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2.66 However, leasing out of forest ranges/divisions in various 
States to private parties who could be termed as contractor in forest 
produce is quite conunon as a part of policy decision of various 
State Governments. TRIFED takes up sudi matter with appropriate 
authorities like presently in Orissa, but there is a need of national 
workshop and has been proposed in this regard.

2*67 Asked to explain whether the Ministry has achieved its 
objective for setting up TRIFED, the Ministry has informed the 
Committee that the primary objective for setting up TRIFED was 
to ensure remunerative prices to the tribals for their produce. 
TRIFED has expanded its activities and also its areas of operation 
through setting up of 12 branch offices. Recently TRIFED in 
association with the District Administration in Bastar region and 
other districts like Mandla, Shadol and Jhabhua has started to 
procure ' commodities from the tribal which has resulted in 
elimination of middlemen thereby ensuring remunerative prices to 
the tribals. The same model of procurement is now being replicated 
in Orissa also.

2.68 In order to review the performance of the organisation the 
Ministry has deputed its officers to visit the field offices for getting 
a first hand knowledge about their performance. It is suggested 
that the organisation requires to be strengthened by providing them 
with proper infrastructural support like providing computers etc. 
It has also been proposed to have quarterly reports on procurement 
and marketing of commodities by TRIFED so that the losses 
incurred under Price Support Scheme can be monitored regularly. 
It is also seen that being a State subject most of the commodities 
which are procured by TRIFED (specially MFPs and tree borne oil 
seeds) are subject to State laws and thus the rate of procurement 
varies from State to State which needs to be standardised by 
enabling TRIFED as the agency to determine or fix up the price 
for all such commodities.

2.69 Asked w hether the Government has explored the 
possibilities to export the commodities of TRIFED, the Ministry 
has stated that TEJFED has continuously explored the possibilities 
of exporting tribal produce mainly related to the commodities like 
Hill grass/Brooms, Lac, Niger Seed, Tamarind, etc. in collaboration 
with some reputed trading institutions. At present TRIFED is 
exporting only Niger Seed.
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2.70 The Committee appreciate the initiatives taken by TRIFED 
in Madhya Pradesh and other areas where in dose association with 
the District Administrations, TRIFED has organised procurement of 
various commodities mainly from village haat by engaging grass* 
foot level agencies like Van Dhan Samities, Van Suraksha Samities, 
LAMPS etc. The Committee further desire that the same sjrstem 
should be replicated in other States also by approaching the State 
and District Administrations for their support in procuring the 
commodities directly from the tribals thereby eliminating the 
middlemen.

2.71 The Committee note with concern that in some States like 
Orissa, the Forest Divisions/ ranges are leased out to private parties/ 
contractors who trade the forest commodities which adversely affects 
the interests of the tribals. The Committee view the situation 
seriously and recommend that the Ministry should take up the matter 
with the concerned State Governments and impress upon them to 
discontinue this practice as it is not in the interest of the tiibals.

2.72 The Committee note that the rate of procurement of 
commodities such as Minor Forest Produces and tree borne oil seeds 
procured by TRIFED varies from State to State because of their 
State laws. In order to have uniform rate of conunodities, adequate 
steps should be taken to strengthen TRIFED by enabling it to fix 
and determine the rates for all the commodities.

2.73 The Committee note that at present TRIFED is exporting 
only Niger seed. The Committee desire that the Ministry should 
explore the feasibility of exporting other commodities like Hill grass/ 
Brooms, Lac, Tamarind etc. in collaboration with some reputed trading 
institutions so that the tribals get more remunerative prices for their 
produce.

New D elhi; DR. SUSHIL KUMAR INDORA,
13 April, 2000______  Oudmutn,
24 Chaitra, 1922 (Saka) Standing Committee on

Labour and Welfitre.
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S ecretawat

1. Shri Joginder Singh — Joint Secretary
2. Shri J.P. Shanna — Deputy Secretary
3. Shri B.D. Swan — Under Secretary

2. At the outset, Hon'ble Qiairman welcomed the new Members 
of Lok Sabha nominated to the Committee.

^ 441-

4. Thereafter, the Committee took up the draft Fifth Report on 
Demands for Grants relating to the Ministry of Tribal Affairs for the 
year 2000-2001 and adopted the same without any amendment

5. The Committee authorised the Chairman to finalise ttie Report 
and present the same to Parliament on their behalf.

6. The Committee then placed on record their deep appreciation 
and thanks to the officers and staff of the Lok Sabha Secretariat for 
their hard work and valuable assistance rendered by them to facilitate 
the work of Committee in all matters and in preparing their draft 
reports within the limited time.

The Committee then adjourned.



APPENDIX

STATEMENT OF RECOMMENDATIONS/CONCLUSIONS 
CONTAINED IN THE REPORT

S.No. Para No. Recommendations/Concliisians

1 2 3

1. 1.9 The Committee note diat the Ministry
of IVibal Affairs was carved out of the 
Ministry of Social Justice and 
Empowerment in October, 1999 with a 
view to giving more focused attention 
to the development of the Scheduled 
Tribes. The Committee appreciate the 
concern expressed for ttie marginally 
deprived section of the society by 
creating a separate Ministry but at the 
same time are not convinced as to how 
the Ministry will be able to carry out 
its mandate effectively in the absence 
of adequate staff and infrastructure 
including office accommodation. The 
Committee view this situation very 
seriously. Keeping in view the workload 
originally assigned as well as the 
additional work likely to be transferred 
from other Ministries to the Ministry 
of Tribal Affairs, the Committee 
recommend that the matter pertaining 
to adequate staff, office accommodation, 
funds for the establishment etc. should 
be pursued on priority with the 
concerned Ministries/agencies so that 
the mandate of the Ministry is 
implemented effectively. The progress 
achieved in this regard may be 
communicated to the Committee.

31
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L 2.7 The Committee are constrained to note
that utilisation of funds under botti 
Plan and Non-Plan schemes of the 
Ministry has been quite low upto 9 
March, 2000 i^, 59.02 % voider plan 
expenditure. As on 28.32000, utilisation 
is of the order of Rs. 548.20 crore 
against the Budget Estimates of Rs. 630 
crore which clearly shows that huge 
amoimt of funds has been released in 
the last month of the financial year. The 
reasons put forth by the Ministry that 
sanctions could not be issued on time 
due to non-receipt of utilisation 
certificates, delay in processing the 
schemes, delay in getting schemes 
approved from Ministry of Finance, 
inability of States to provide their 
matching share etc. are not convincing 
to the Committee. Keeping in view the 
fact that the Ministry has admitted ttuit 
the utilisation certificates have been 
received by co-ordinating with the 
States, the Committee desire that the 
Ministry should strengttien its co
ordination and moiutoring with the 
States by conducting regular visits/ 
inspections. The Committee also desire 
that the Ministry should plan and incur 
their expenditure in a phased marmer 
so as to avoid accumulations towards 
the fag end of die Firumdal Year.

3. 2.8 The Committee note with concern that
no proposal has been received from 
State Governments/U.T. Adminis
trations for the scheme of schools, 
hostels and residential schools due to
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inability of States/UT. Administrations 
to provide Aeir matching share. The 
Committee also feel that States/U.T. 
Admiiiistrations need to be pursued at 
regular intervals to provide their 
matching share. The Committee, 
therefore, urge die Ministry to take up 
the matter with States/U.T. 
Administraticms on a firm footing to 
submit detailed proposals keeping 
provision of matching share in their 
State Budget so that the students from 
tribal communities are not deprived of 
the basic educational facilities.

2.25 The Committee note that although tfie
main thrust of the point 11(b) of 20 
Point Programme is to provide 
economic assistance to the Scheduled 
Tribes families to enable them to rise 
above the poverty line but the 
achievement of target for the year 1999-
2000 has been low due to non-receipt 
of progress report from some of the 
State Governments. In the opinion of 
the Committee, the Ministry lacks 
coordination wid\ the States/U.Ts and 
its monitoring has not been effective. 
The Committee, therefore, recommend 
that the Ministry should pursue witii 
the State Governments/U.Ts to send 
their progress reports timely and 
regularly and also impress upon them 
to achieve their targets fixed 
under point 11(b) of the 20 Point 
Programme.
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5. Z26 The Committee are conceined to note
that despite guidelines issued by the 
Ministiy, only seven States/UTs have so 
far earmarked hmds for TSP which is 
equal or more in proportion to the 
population percentage of STs in the 
States/UTs. Viewing the situation 
seriously, the Committee urge the 
Ministry to take up the issue witt\ the 
concerned State Governm ents/UT 
Administrations on a firm footing so 
fliat funds are allocated for TSP witiiout 
further loss of time. The Committee 
also desire that the Ministry should 
pursue the States/U.Ts to provide 
separate demand head for TSP imder 
their Tribal Welfare E>epartments to 
ensure that funds are not diverted for 
other purposes.

6. 2.27 The Committee note with concern ttiat
only 9 Central Ministries/Departments 
have so far quantified funds for TSP 
from their annual plans in accordance 
witti the population percentage of STs 
in the country. The Committee, 
therefore, recommend that the Ministry 
should vigorously pursue 
the m atter with the Planning 
Commission as well as the remaining 
Ministries/Departments to formulate 
and quantify fxmds for TSP at the 
eailiest



35

7. 2.28 The Conunittiee note with concern that
though the Ministry came to know 
about the deviation in die utilisation of 
SCA in Andhra Pradesh, Orissa and 
Tamil Nadu from the report of the 
Research Organisation submitted in 
1994 yet no concrete action has been 
taken by fltem even after a lapse of 6 
years. This clearly reflects their lack of 
seriousness over the issue. The 
Committee, therefore, desire that the 
Ministry should look into the matter 
and furnish a comprehensive report to 
the Committee.

8. 2.39 The Committee note with concern that
funds allocated for establishment of 
Residential Schools have not been 
released to any of the States during
1999-2000. However, ttie entire amount 
has been released to various States for 
olher schemes. Keeping in view the fact 
that the scheme was formulated to 
provide quality education to ST boys 
and girls and to bring ttiem at par with 
the national level, the Committee urge 
the Ministry to impress upon the 
States/UTs to give highest priority to 
this scheme and persuade them to 
expedite ttie process of registration of 
societies for maruiging tiw Residential 
schools.

9. 2.40 The Committee also desire that the
Grants under First Proviso to Article 
275(1) of die Constitution should iu>t 
be used by States as supplementary or 
additionality to other Tribal Welfare
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Programmes such as TSP and SCA. 
Keeping in view tiie fact d\at most of 
ttie areas identified for coverage under 
the scheme are also covered under TSP 
and other programmes, die Committee 
recommend diat adequate steps should 
be taken in planning and 
implementation of the scheme so as to 
avoid any overlapping and diversion of 
funds.

10. 2.41 The Committee note with concern tihat
the Finance Department of some States 
are not releasing the Grants under 
Article 275(1) of ttie Constitution to tt\e 
Tribal Welfare Department as they 
consider it a part of the State Plan. TTie 
Committee, therefore, recommend that 
dw Ministry should pursue ftie matter 
with ttie concerned States on priority 
to release the grants under Article 
275(1) to Ihe Tribal Welfare Department 
of States over and above ttieir State 
Plan.

11. 2.52 Ihe Committee note witti concern that
no time limit has been given to ^ t e  
Governments for carrying out inquiry/ 
investigations against the defaulting 
NGOs and recovery of amount 
saiKrtioned to black-listed NGOs is yet 
to be effected by the State 
Governments. Viewing ttiis situation 
seriously, the Committee recommend 
that ttte Nfinistiy should fix a time limit 
for * e  State Governments to carry out 
investigations against the defaulting 
NGOs and submit a detailed report to
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ttie Committee. Ihe Committee furtiier 
recommend that d\e State Governments 
should be pursued to initiate recovery 
proceedings against the black-listed 
organisations and also impress up<m 
them that the authority/official 
certifying the genuineness of tfte bogus 
NGOs are brought to book.

12. 233 The Committee note tfiat in order to
weed out bogus and non-existent 
NGOs, inspection reports of ttie District 
Collector and recommendation of the 
Tribal Welfare Secretary tmder their 
own signature has been made 
mandatory after 2.12.1999. The 
Committee appreciate the efforts made 
in this regard but also desire ^ t  the 
new initiatives should not cause further 
delays on the part of the State 
Govemments/UTs in forwarding their 
inspecticHi reports to ttie Ministiy. The 
Committee also urge the Ministry to 
pursue the State Governments to 
improve dteir coordination with the 
NGOs working under them so that 
funds allocated to them are properiy 
utilised.

13. 238 The Committee note that the Tribal
Research Institutes (TRIs) have been 
undertaking the important work of 
research, evaluation, collection of data, 
training, seminar workshops, 
professional input in ttie preparation of 
TSP etc. but often its recommendations/ 
observations have not been 
implemented by the States. The
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Committee, therefore, urge the Ministry 
to strengthen tt\e TRIs by providing 
adequate staff, promotional avenues etc. 
so that they could function more 
effectively. The Committee further 
desire that the recom m endations/ 
observations made by TRIs should be 
utilised by the State Governments while 
formulating their annual p lan / 
programmes for tribals.

14. 2.70 The Committee appreciate the initiatives
taken by TRIFED in Madhya Pradesh 
and other areas where in close 
association with the District
Administrations, TRIFED has organised 
procurement of various commodities 
mainly from village haat by engaging 
grass-root level agencies like Van Dtian 
Samities, Van Suraksha Samities, 
LAMPS etc. The Committee further 
desire that the same system should be 
replicated in other States also by 
approaching the State and District 
Administrations for their support in 
procuring the commodities directly 
from the tribals thereby eliminating ftie 
middlemen.

15. 2.71 The Committee note with concern that
in some States like Orissa, the Forest 
Divisions/ranges are leased out to 
private parties/contractors who trade 
the forest commodities which adversely 
affects the interests of the tribals. The 
Committee view the situation seriotisly 
and recommend that the Ministry 
should take up the matter with the
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concerned State Governments and 
impress upon them to discontinue this 
practice as it is not in the interest of 
the tribals.

16. 2.72 The Committee note ^ a t the rate of
procurement of commodities such as 
Minor Forest Produces and tree borne 
oil seeds procured by TRIFED varies 
from State to State because of their 
State laws. In order to have tmiform 
rate of commodities, adequate steps 
should be taken to strengtiKn TRIFED 
by enabling it to fix and determine the 
rates for all the commodities.

17. 2.73 The Committee note that at present
TRIFED is exporting ordy Niger seed. 
The Committee desire that the Ministry 
should explore the feasibility of 
exporting other commodities like Hill 
grass/Brooms, Lac, Tamarind etc. in 
collaboration witti some reputed trading 
institutions so d\at the tribals get more 
remunerative prices for their produce.


